167 Written Answers [RAJYA SABHA] to Questions 168
1993-94 3 1994-95 & <A fPw T FE W W W TER —

gz F4 femuit

FEHER MR Feeme T AT FE FTFY 1994 & =] IR gz maw )

Eacof ol-AHIR Ge 243 @ F 9 FUT 1.12.1993 W ®F @ B TN

qsF I

TTFR TEHO-TWEUR e # 3OE gfied 1995 ¥ qu & fr

I — —

E e —_ —

(M) I (F) 1995-96 & R FFU W A fwweEE wdl W A0 W OTEL d—

Fd = Ay AE (T T )
TO-BAATE-3EREEE. @E (3 ufiadq) (572 fferfte) 496.00
TIHZ-ATTA @S & HA GRadd (185 fawerdio) 100.00
FarR-ufa-famn &1 e igdd (90 fFedie) 51.00
JETMH-NEEON T W A iEdd (64.81 fahedle) 56.00
IFy-adFE FHE aiEd (151 fRerlle) 88.73
-l dE@d @ "o 211-Qgl 8.45
gl Y- sdf AR 6 T (SedF) 39.80)

Committee of Farmers/Workers on Anti-
Tobacco Legislation

1860. SHRI MOHAN BABU: Will the
Minister of HEALTH AND FAMILY
WELFARE be plcased to state:

(a) whether it is a fact that
Government are forming a Committee of
farmers and workers to report on the
impact of anti-tobacco lcgislation;

(b) if so, when this Committee is likely
to be formed; and

(c) if not, the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI A.R.
ANTULAY): (a) to (c) No, Sir.
However, in order 'to provide an
opportunity to the representatives of
farmers and tobacco growers associations
trade unions and beedi industry
associations to express their views on the
proposed legislation which inter-alia seeks
to ban the advertisement of tobacco
products and regulate the- labelling
thereof, an order has been issued inviting
the views of the representatives before
the Deputy Director General of Health
Services, Government of India, who
would assimilate the same and bring to
the notice of the Government.



